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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NQ_J 90~/~20~2~4 _______ _ 

NEWS ITEM TITLED "161 ILLEGAL COLONIES ON 0 
ZONE MAKING RIVER WATER TOXIC" APPEARING IN 
THE TIMES OF INDIA DATED 25.01.2024. 

I, P. K. Atray, s/ o Late Sh. A.P. Sharma, aged about 54 years, 

Chief Engineer- Drainage Project, Delhi Jal Board having its 

registered office at Varunalya Phase-JI, Jhandewalan, Karol Bagh, 

New Delhi-110005, do hereby solemnly affirm and state as under: 

1. I state that the present additional _affidavit is being filed in 

addition to the Status Report dated 09.12.2024 filed by DJB. 

2. I state that in furtherance of the Order dated 11.12.2024 

passed by this Hon'ble National Green Tribunal [hereinafter 

referred to as "Hon'ble NGT"], the Respondent- Delhi Jal 

Board [hereinafter referred to as "DJB"] re-visited the 

entire issue with respect to the above-captioned matter. 

3. I state that a meeting was convened on 06.01.2025 in the 

presence of concerned departmental officials, wherein, it 

was decided that the NOC issued by the Delhi Development 

Authority [herein after referred to as "DDA"] to the DJB qua 

sewerage network to unauthorized colonies under O Zone 

be withdrawn,it was also decided that ongoing constructions 

activity regarding sewerage network in O Zone ,be stopped 

immediately. A copy of the minutes of meeting 

~ -~y 
Deihl~~ ..... . tfDIIII 

VIIUIUll_, ........ , ... 11 
Nn,Ddd-110005 
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dated 06.01.2025 1s annexed herewith and marked as 

Annexure 1. 

4. I state that a letter dated 09.01.2025, having subject as 

"regarding issuance of NOC for extending sewerage 

network to 04 unauthorized colonies falls in O Zone under 

DDA" was also issued to Pr. Commissioner (Land) DDA, 

intimating DDA about the withdrawal of the NOC. A copy 

of the letter dated 09.01.2025 is annexed herewith and 

marked as Annexure 2. 

5. I state that at the moment and since the date of request for 

withdrawal of NOC, no construction activity is being 

carried out by DJB in the unauthorized colonies that fall in 

0 Zone under the DDA. 

VERIFICATION 

3 1 JAN 2025 

DEPONENT 
PANM.I KUMAR ATRAY aw:~-(Di.) Pr.•I · DIIIIM Gout. Gf NCT of Deihl 
YII t ••"'-•D.A11 lrwalln 

NlwlMht-110005 

~/ 
DEPONENT 

PANIAI KUMAR ATRAY 
Qllllt, I) ....- (Dr.) Pr.-D 

DtlllM ~ Govt. of NCT of Deihl 
V.......,_ Ph.-D. Jhandew,alan 

New Delhl•tlOOOS 
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ANNEXUJ<:E-1 

l)l~Llll JAL UOAltH 
---<<.~CJ_'_,_ufJ1cll1J)t___ _____ _:.;_ 

0Vl1'1Clt ()lf RXltCtM'lVI•~ li~N«HNti!tm(qtm.vur 
\•n1mmn Vilmr SoWRlJC Tl'~l,ttnun1 l1lnnl 

(Atij\1lntn~ t'>t, Ambodk111· ColluntJ) IJ~lhl ~ 110 094 3TJJJf if f'tt'~'cl 
l'lun\tl UI 1·21813~93, 11;nmO,,cctMi(i!)pmnll,c.mt11 

I JU lk l,■ite dll 

No, F.l(l)/DlD/ EE('C)OR .. Vlll/2.024 .. 2~/ ,97,, ·+8 ! 18 t>nted~ o 6 - DI - 2 o 2..5 

Sublett~ Minutes -of meeting for a Hon'bla NGT matte, (OA no. 
190/2.0l4)ret,aNllno nNews Item titted "181 Illegal colordes on O.-zone 
maldnt. river water toxic" appearing .ln the Time• of India dated 
2S.01.20l4 .. 

ln •bove SUbjett and matter; a meeting was held rn the chamber of CEO, DJS 
14.l.2.202-4 at 11~00 AM wherein following members were present~ ., 

- ""-1 

S:No. NAME .DE:SIGNATION 
[ 

I 

l... Sh. Nay Gtipta Mernber(O r~)/C_EN( Dr.) 
' 2. 

' ' Sh.. . r>ankaj- Atray CE(D.r~)Pro.1·III 
3. Sh. Sudhit Kumar SE(M)-9 
4. Ms. Kanlka Agnihotrl A~dJ. · Standi.rig Counsel .Advocate 

' - .~ 
5. i Sh. AnU Kumar SE(t)~S 

!n the meeting, the case / matter was µiscussed ·at length with the officers and 
Ms. K.anika Agnlhotrl, Addl Standing Counsel, tn the matter and lt·was decided; 

' ' 

1. A letterwas f:ss.ued by CE.(Dr~j Proj•I on 13.12_.2023 to Deihl Development 
Authority, for _ seeking NOC to extend sewerage network. to 04 nos. 
unauthorized eoJon:les fallln·g In 0-Zone under DDA {copy enclosed) and in 
response of the same, a NOC for extending sewerage network was received 
with certain condIUons from the office of Dy. Dlrector (IL), DOA on 
12.02.2024 (co.py encJose.d}. It wais decided In the meet ing that the letter 
issued by\OJB for seeking NbC for extending sewerage . network to 04 nos. 
unauthorized co.lonles 'falling In 0-Zq~e µnder DOA, be withdrawn 
immediately. A letter .Jn thfs regard wUlbe issued by [))JB to ODA. 

2, It is also decided that '1Sll ongolng works of provldlng sewerage network and 
other allied works under taken by OJB In the colonle-~ located tn 10 •?on~1 be 
stopped Jmmedlat-ety, Further, no riew works shoulct be e.ontlnue<i tlr 

initiated Jn thesl:teofontes: for• providing water supply ~nd sewerage fad\ltlu 
tflJ decJsJQnJn the matter 'ls given by the. Hbn'ble NGT. 

IJll coa"ca.,d 

,, • , . 

.... 
1. ., .. ,· , , : 

, \, 

~ 
(~.K T'\'t..(rt) 

E,'e(C)C\\ .. \HU 
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PELHl JAL BOARD. GOV,, OF NCT OP Dl!LHI 
OFPICI OF THI CHIIP l!N.GlN!IR (DR) PR•I 

VARUNALAYA PHASE lie KAROL. BAGff 
--------<NIW-:DII.Hl-1-l-000&--------· 

Dated: ctf .01.2025 

To, 

Pt. commt$$toner (land), DOA 
first Floor, Vikas Sadan,. 
tNA, New Delhl-110023 

Subject: Regarding Issuance of NOC for extending sewerage network to 04 
unauthorired colonies falls in 0-zone under ODA. 

Reference: MOM date<:114.12.2024 

Sir, 

Delhi Jal Board had requested ODA to provide NOC for 04 nos. U/ A colonies fatnng 
in 0-Zone vide this office letter No. F-2(1)/DJB/CE(Dr)Pr-I/2023/879 dated 
13.12.2023 (copy enclosed). In response of the same, the ODA has Issued In­
Principte NOC vlde fetter No. F.l.D/lL/0023/2023/GOVf/22A··INSTITUTIONAL 
LAND V / 1300 dated 12.02.2024 issued by Dy; Director (Institutional Land), ODA. 

The Competent Authortty has now decided to withdraw the said letter dated 
13.12.20231,e. request for NOC in U/A Colonies falls in O-Zone 

AccorcHngly, it is requested to cancel the In-Principle NOC issued vide above 
referred letter even No.1300 dated 12.02.2024 Issued by ODA. 

Copy to: 
1. VC, ODA - for kind information pl. 
2. CEO,OJB 
3. Member(Or.)/(WS) 
4. CE(HQ), DOA, Vlkas Sadan, lNA, New Delhl•lt0023 
5. Dlr(IL),1st Floor, Vtkas Sadan, INA, New Delhl~110023 
6. CE(Dr.)Proj-U/III/CE(East)/(West)/(Central&North)/(South) 
7. All Sfs(Dr.)Proj, 

sc{.f-
<Pant<aj Atn,y) 

CE{Or·.)Proj-1 

(\~~. 
C.E(Or, )Proj~l 
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Outlook

Additional Affidavit | News Item titled "161 Illegal Colonies no O Zone making river water toxic" appearing in the times of
India dated 25.01.2024.

From skvka <skvka@skvassociates.com>
Date Mon 2025-02-03 6:15 PM
To vcdda@dda.org.in <vcdda@dda.org.in>
Cc admin <admin@skvassociates.com>

1 attachment (3 MB)
Additional Affidavit.pdf;

Respected Sir/ Madam

Please find the attached additional affidavit on behalf of Delhi Jal board in the captioned matter.

Regards
Sachin Sharma, Adv
for

Ms. Kanika Agnihotri
Add. Standing Counsel, DJB

SKV ASSOCIATES
A-118, Third Floor
Defence Colony
New Delhi-110024
M: 011-46572411

DISCLAIMER 

Privileged and Confidential email from SKV ASSOCIATES.

The information contained in this correspondence (including any attachment(s) hereto) is  confidential  and is covered by attorney-client privilege. This correspondence and any conversations

contained therein, including but not limited to replies are intended only for the review and use of the correct addressee.    Unauthorized use, disclosure or copying of this correspondence or any

part thereof is strictly prohibited and would be considered unlawful.  If you have received this correspondence in error, we request you to notify us immediately by way of a return e-mail and

delete this correspondence along with all copies thereof. SKV would not be liable for the improper transmission of this correspondence or for any damages sustained as a result of this

correspondence or its improper transmission.

This correspondence is the property of SKV ASSOCIATES. 
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